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Subject:~ Forwarding nf copies of the Crders passed by-the -
Central administrative Tribunal, Bangalore.

Plesse find enclcsed hercwith a copy of the URDER/

STAY BDER/ABTERTM _OBDERA, passed by +his Tribunal. in the above
mentioned application(s) on Q- U7-94
Tsstedoar- .

'&_Q\o.w\b\.,&}( %€7

T~ ' DEPUTY REGISTRAR
TMTCTAT. RRANGHES .

o~



} | ' CENTRAL ADMINISTRATIVE ‘TR IBUNAL
‘e ~ BANGALORE BENCH, BANGALORE

DRIGINAL APPLICATION NO.190/94

. THURSDAY THIS THE TUENTY FIRST DAY OF JULY,1994

K

MR. JUSTICE P.K. SHYAMSUNDAR

MR. T.V. RAMANAN

VICE CHAIRMAN
L | MEMBER (R)

. Shr1 Narayana Shetty,
Draughtsman,

, Office of the Brigadier

' Commandant, ASC Centre(South),
Bangalore and residing at-
No.126, Anjaney Cross,

- Yelagundapalyam,

-Bangalore - 560 047

Applicant

, : ( By Advocate Shri M,5. Anandaramu )
| | o e .
Ve

1« The Union of India
j represented by its Secretary,
+ Ministry of Defence,

New Delhi '

12, The Directorate General. of
i Sups & Tpt,, Quartersmaster
General's Branch(5T=-12),

: ' Army Headquarters,
‘ , { DHQ PO,

| N Neuw Dalhl - 110 001
i H .

3 The COmmandant’ o "_.~_~‘ o . _
HQ, ASC Centre,

¢ (South), Bangalore Respondents

.( By learned Standing Counsel )
Shri m.v, Rao

CRDER

MR . JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN

\

1 ' After this matter was heard for quite
I

!

¢ L
scme time, Shri Anandaramu, learned counsel for
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t?e applicant sought leave to withdraw this.

that he can advioe his olient

applicatlon 80 '

p make an appropriate representatlon to the

Akmy Admlnistration implorlng them to treat
I |
ﬂhe re51gnatlon allegedly submitted by his olaent

s one of voluntary retirenent from s?rv1ce

Uthh event the applloant uculd beoome entltled

some retiral benefits. In the olréumstances,

think it appropriate to grant the iequest

ade by Shri Anandaramu to withdrau tLis
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a order

pplication, Accordlngly, ve make an

khls aoplicatlon
I

'u1th leave to make a r epresentation ?o the Army

l
lpermittlng the applicant to u1thdrau

,Admlnlstratlon seeking ;nterventJOn ﬁor conversion.

iof the applicant's prayer from resig$ation to
1 : e

lone of voluntary retlrement 'If a réoreséntation _

l v A
‘ !as aforesaid is made within one mont# from the
:{date of this, order, R-2, the Dlreotoﬁ General

| . 5

|
| Suppllps and Transport Army Headquarters, New .

)
RN Delh1 ul{ﬁ.dlspose of the same as sympathetlcally

possible u1th1n three months thereafter. No
Aber as to costs, , )
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~ GENTRAL ADMINISTRAT IVE TRIBUNAL
| o " BANGAYL,ORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALCRE-~ 560 038,

Pated: 14 DEC 1994
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Suhject s~ Feiwarding nf ¢opios of the Order-~
Central Administrative

Passed by the
Trjbunal,Bangalare.
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Orders of Tribunal -
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Ceontral Administrative Tribunal
Bangalore Bench
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CENTRAL ADMINISTRAT IVE_TRIBUNAL |

o - . BANGALORE BENCH
e -
' |
F Second Floor,
! Commercial Complex,
. Indirenagar, :
Contempt_ E:e.zltgszg.ﬁ@ 102_of 1995 iR CALHE = 560 035,
Dated: 14 NQOV 1995
APPLICATION NO. 190 of 1994, '

~ APPLICANTS: SriNarayana Shetty,

v/s. &

BESPCNDENTS arlehamb¢yaIQSacretarygﬁ/o D@fenCQ,Ncw D@lhl
and two others.,

To .
1. Sri.A.Viswanatha for Sri. M S.Anandarsmu,
- Advocate,No.27, Chandrashekar Complex,
First Main,Gandhinager,First Floor,
. Eancalezeuﬁéo €09.
‘2, ' Sri.M.Vasudeva Rao,Add1.C.G.S.C.

High Court Bldg,Bangalore~1.

Subject:="Ferwarding copies of the Orders passed by tﬁe-
, Central Adniinistrative Tribunal, Bangalore~38.
~—m XXX

Please find enclosed herawith a copy of the Ordcr/
Stay COrder/Interim Order, passed by this Trlbunal in the -abova
mentioned appllcatlon(s) on_©O mll“l995-»

JUDBSIAL BRANCHES.
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i ‘ CEWTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE BENCH: BANGALORE
CONTRHPT PETITICN (CIVIL) NE4BER 102 OF 1895

FRIDAY, THIS THE 3RD DAY OF NOVEMBER,1995.

; Mr.Justice P.K.Shyamsundar, : .+ Vice-Chairman.
Wir.V.Ramakrishnan, .. Member{A).

Narayhna Shetty, .

S/o Ayyzfpa, now Abed about

46 years, Draughisman,

, Office of the Brigadier, W

; Commandant ASC Centre (South) - _

Bangalore (now illegally terminated

from services) and residing at No.126,

Anjaneya Cross

Yelazundapalyam,Bangalore-47. . .. Petitioner.

{By Advocate Shri A.Viswanatha for Shri M.S.Anandaramu)

V.

1 Sri Nambiyar,
Secretary to Government of India
iiinistry of Defence, New Delhi.

| - 2. C.Nandaswani,

Directorate General of Sups.&Tpt.,
Quarter Master General's Branch |
{ST-12), Army Headguarters, DdQ PO,
wew Delhi-110 001,

3. P.B.Chengappa, :
3G, ASC Centre (South),

Bangalore. .. Respondents.
ORDER
MrwJustice P.X.Shyamsundar,Vice-Chairman:-
. ) Heard connsel., There is no case for initiating action
Ty .

“ Xf; for conteapt. The direcﬁion. in the original application was
, @that the represgntatioﬁ.made by the petitioner should be disposed
sz of within' 3 months and that has been done as found from thg
.comaunication (Annexure-AS) dated”27~151995 and aay be it has
been done after .3 npnths. There is h&t merely compliance but
there is substantial- compliance of the directions of the T;%—

o . W/"‘“‘f
~ bunal. Hence, this contempt petition does not' bear severity
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e and we therefore drop the proceedings accordingly. If the appli-
AN T X | |
\éﬂ"‘kb\rﬂ—sp\ ¢ \cant has any grievance still to be vent1lated it is open to
/ ~ "’e ‘3\

N “him towtake up fresh proceedm;,s under law.

ed-

© VICE-CHAIRMAN.

i"\

Coatral Admini rativé, Tribunal
Bangalore Bench
Bangalore
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